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CENTRAL ADIIINISTRATIVE TRIBUNAL 

BANG A ICR E 

DATED THIS THE 23RD DAY OF NOVE3ER, 1987 

Hone ble Shri Justice K.S.Puttaswarny, ViceChairman 
Present: 	 and 

Hone ble Shri. LOH.A. Rego, F'lember (A) 

APPLICATION NO. 991/1937 

Shri Bs'j p 5 •  Sharma, 
S/o late Sri. Be'. Venugopal Naidu, 
aged about 68 years, 
No.14/1, Patil Gaul, 
Village Post Office, 
Angol, 
Belgaun. 	 .... 	Applicant 

(Shri M.S. Anandaramu, Advocate) 

'I. 

1 • The Union of India, 
represented by its 
Secretary, 
Department of Tele 
communications, 
New Dalhi. 

2. The General manager, 
Department of Teis-
corTilnumicat ions, 
Gandhinagar, 
Bangalore. 	 .... 	Respondents 

This application having come up for hearing to-day, 

Vice-Chairman made the following: 

ORDER 

This is an application made by the applicant under 

Section 19 of the Administrative Tribunala Act, 1985 

(1 the Act'). 

The applicant, who retired from service as early as 

on 31 .10.197.8 as/Wireless Operator in the Posts and Tele-

jgraphs Department of Government of India, is claiming the 



2 - 	- 

benefit of an order made by the Director General of Posts 

and Telegraphs ('DC') made as early as 24.1.1978 (Annexure.-A). 

This application is presented before this Tribunal on 

18.11 .1937. 

Shri re5. Anandaramu, learned Counsel For the applicant, 

contends that the benefit of the order made by the DC on 

24.1.1978 had been illegally and unjustly withheld to his 

client and we should direct the respondents to extend the 

same to the applicant. 

lie will assume that the claim of the applicant for 

the benefit of the order made by the DC on 24.1.1978 is well 

founded. But then also, this application made before this 

Tribunal as late as on 13.11.1987, or in respect of a matter 

that arose prior to 1.11.1982, cannot be adjudicated by 

this Tribunal, as ruled by the Principal Bench, in J.K. fIEHRA 

v. THE SECRETARY, 1INISTRY OF INFOR1ATtON AND BROADCASTING 

NEJ DELHI (AIR 1986 CAT 203). On this short ground this 

application is liable to be rejected without examining the 

merits of the case. We therefore, reject this application 

at the admission stage, without notice to the respondents. 
- 
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Vice—Chafnan 	I 	 Membar (A)i 

- 

1 4,  \k- 

Kms/Mrv, 	 f2T  flESTRM 	

'T rITRt.L 4J'IS / 	'E 
ADOEv 	Jcc-i 



: D.No!i63/88JSection-IV_A 
SUPREMI COuRT OF INDIA 

EW DELHI. 

(y 	
Dated 	tember, 1988 

rom: 	-/i- . tionai Registrar., 
S 	Court of India. 

istrar, 
\Centrai Administrative Tribunal, 
'.D.A. Complex, Indira Nagar, 
Bangalore- 560 038. 

ETITIOi PO11 SCIAL IAVE TO APPEAL (CIVIL)NO, 3638 OF 1988. 

( 	P tition under Article 16 f the Constitution of India for 

) S ecial Leave to A;pea1 to the Supreiae Court from the 

/ 	Order dated. 	23-11-87 - 	
- 

entral Adininistrative ribunl t 	goe th 
4pplfcatioflNo.991187. 	 - 	 ) 

B.V.S.Sharrna 	 Petitioner 

Vs. 
Union of India & Anr. 	 ...Respondents 

Sir, 
I am to inforin you that the petition above -mentioned 

for Special Leave to Appeal to this COurt was filed on behalf 

of the eti.tioner obovenqd from t1- e 	 Order 
CQm~t//M ;444vi_ 

of the/a 	noted above and that 	s ame was/x 
-as withdrawn 

dismissed/_ this Court on the 	12th -_day of September, 

1988 	-. 

Yours .foithfu1ly,  

AS/ 

See- I1i-'A. 


